.iﬁj « Colouring of

#1 follg mEg ! AR F
srexm & {5 & g8 § 9 W o
q ¢ fr gamede @z # Y @@ ¢
AT & §, 9T § € a1 29 A
TT g, qATReT frrew § ¥ A o9
TR &7 §, @ifaue afas § ¥ @@ ¥
TR A g A ifear § 3 9@ ¢ @R
TAE | N9 AE Y AW 5w
MFIT g a7 B |

Suan MOHAMAD UMAIR: What

is the proportion of consumption in
those countries?

Serr DAYALDAS KURRE.
on it will be considered.
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Mr. DEPUTY CHAIRMAN: You
have three minutes left. Are you

finishing now or do you want to conti-
nue?

Surt DAYALDAS KURRE: Within
three minutes I will finish.

Later
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Mr. DEPUTY CHAIRMAN: Then
you can continue after lunch.

ANNOUNCEMENT RE
MENT BUSINESS

Tie MINISTER or PARLIAMEN-
TARY AFFAIRS (Suarr SaTva NARA-
YAN SinHA): Sir, with your permis.
sion, I rise to announce that Govern-
ment business in this House for the
week commencing 25th April, 1960,
wil] consist of;

GOVERN-

(1) Consideration and return of
the Finance Bill, 1960, as
passed by Lok Sabha.

¢2) Consideration of a Resolution
to be moved by the Minister
of Railways on the appoint-
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ment of a Committee to re-
view the rate of dividend pay-
able by Railway undertaking
to Genera]l Revenues.

(3) Consideration and return of
the Appropriation Bill relat-
ing to Demands for Excess
Grants (Railways) for 1957.
58.

(4) Consideration and return of
the following Bills, as passed
by Lok Sabha:

(i) The Estate Duty (Amend-
ment) Bill,

(i) The TReserve Bank ot
India (Amendment) Bill

(5) Discussion on the Third An-
nual Report on the Working
and Administration of the
Companies Act, 1956, for the
year ended March 31, 1959,

! laid on the Table of the Rajya
Sabha on the 7th April, 1960,
on Tuesday, the 26th April,
at 3 p.M, on a motion to be
moved by Shri  Bhupesh
Gupta.

Mr. DEPUTY CHAIRMAN: The

House stands adjourned till 2.30 p.m. -

The House then adjourned
for lunch at two minutes
past one of the clock.

The House reassembled after lunch
at half-past two of the clock, THz
Vice-CHAIRMAN (Panprr S, S. N.
TangHA) in the Chair

REFERENCE TO TWENTY-ONE GUN
SALUTE FIRED BY INS MYSORE
ON THE OCCASION OF THE BIRTH-
DAY OF THE QUEENlOF ENGLAND.

Suri BHUPESH GUPTA  (West
Bengal): Sir, I wish to draw your
attention to a rather unsavoury thing.
There is a report by the P.T.I. that
India’s Flagship, INS MYSORE, gave
a twenty-one gun salute on the British
Queen’s birthday. This salute was

exchanged with a British warship.,

This thing is there in the Central Hall.
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We would like to know as to what is i
happening. Is it the policy of the Gov- |
ernment to allow our warship to
salute the Queen? Do they do it
when sumilar things happen here in
this couniry? We have got the birth.
days of Pandit Nehru and Dr. Rajen-
dra Prasad. We have got the birthday
of Mahatma Gandhi and very many
others. Do the British do such things
there? Why should the Government
do it? Please convey the deep senti-
ments of the House that such things
should not be done when the other
party does not show any concern for
us.

SErr SANTOSH KUMAR BASU
(West Bengal): Sir, we would like
to know as to what is happening here.
The hon. Member started by saying
that something is happening. We
should like to know as to what is hap-
pening. We have not followed him at
all.

Sari BHUPESH GUPTA: I am sorry
Mr. Basu
\
Tae VICE-CHAIRMAN (PanpIT
S.”S. N. TanksA): The hon. Member
kas had some information

Seri BHUPESH GUPTA: From
the P.T.1.

Tee VICE-CHAIRMAN (PanbpIT S.
S. N. TANKHA): from the

P.TI and therefore is' rather disturb-
ed.

Suarr BHUPESH GUPTA: It is there
in the Central Hall.

Ssr1 SANTOSH KUMAR BASU:
What is the information?

Tee VICE-CHAIRMAN (PanpIT S.
S. N. TangRHA): The information is
about the Flagship, INS MYSORE,
having given a salute.

Sart BHUPESH GUPTA: A twenty-
ane gun salute on the Queen’s birth-
day.
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Surt R. S. DOOGAR (West Bengal);
It is nothing unusual.

SHRIMATI T. NALLAMUTHU
RAMAMURTI (Madras): Is action
to be taken on the report of the
PTI?

Tue VICE-CHAIRMAN (PanNpIT S.
S. N. TanguHAa): I think it will be
appropriate for the hon. Member to
put a Short Notice Question.

Surt BHUPESH GUPTA: Yes, [
am going to. Our days of this session
are numbered. I will be glad if you
will convey it. 1 think I am express-
ing the national sentiment.

Sart SATYA CHARAN  (Uttar
Pradesh): Mr. Vice-Chairman, as a
matter of fact, we do not understand
what transpired in the House just
now.

THE COLOURING OF VANASPATI
BILL, 1959—Continued.
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